
to 
O.A. :o51114 of 2006 

ORDER DATED 2e SEPTEMBER 2007 

DR. K.B.S. RAJAN, MEMBER(j) 

Heard U. Counsel for the Applicant Mr. P.K. Chand and Ld. 

Counsel for the Respondents Mr. D.K. Behera. 

The AppIi.ant is a legal heir of late 3k, lnnayat who died as 

early as 2002. From Annexure All it is clear that all the papers 

required to be filed by the Applicant for drawing the benefit had been 

made available to the Respondents as early as January 2005. Vet for 

reasons known to the Respondents only vrious amounts such as 

Leave SaIaryIDCRG, Arrear Wages etc have been paid as late as 2007 

and thus there has been substantial delay in payment of all these dues 

to the Applicant. The Hon'ble Apex Court in the case of Union of 

India Vs. Justice S.S. Sandhawajja (1994) 2 3CC 240 clearly held 

that once it is established that an amount illegally due to a party was 

not paid to it, the party responsible for holding the same must pay 

with interest at a rate considered reasonable by the Court that dues 

payable to the individuaLs cannot be..retranged for an unreasonable 

period by the Govt. In case of delayjn payment interest as to be paid 

by the Govt. Accordingly, the 0. A. is allowed. It is declared that 

the Applicant is entitled to get interest (), 90  '0' from January, 2005. 

The Respondents are directed to calculate the same and make 

payment of the Applicant within 08 weeks from the receipt of the 

order. No order as to cost. 
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